ﬂi-‘ipﬂﬁiﬁ - IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH '
AT HYDERABAD

DATE OF O0ORBER : 12-09-1997,

Batween :=-

P.Sreemannarayana Murthy

see Applicant
And

1.The Director
Mastar Control Facility,
Indisn Space Research Organisation,
Hassan - 573 201, Karnataka State.

2, The Chairman & Secretary,
SPACE Dept. ISRO Head Quarters,
New Bell Road, Bangalore,

X RaSpUndentS

Counsel for the Applicant : Shri N.Venkata Rayudu

Counsel for the Respondents : Shri Kota Bhaskar Rao, CGSC

CORAM ¢
THE HON'BLE SHRI R.RANGARAJAN : MEMBER (A)
THE HON'BLE SHRI B.S.JAI PARAMESHUAR : MEMBER (2)

(Order per HMon'ble Shri R.Rangarajan, Member (A) ).
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(Order per H n'bie Snri R.Rangarajan, Member (A) ).

-

Heard Mrs.B.Anuradha for Sri N.Venkata Rayudu, counsel for
the applicant and Sri Kota Bhaskar Rao, stamding counsei for the

Respondents.

2, Though this DA is not listed for hearing today,f}t ha-e—
cAme up for consideration Qith regard to the iﬁplagding patitionl
in MA B54/97. The itesrned counssl for ths applicant .submits thaﬁ
the OA itgself may be disposed of Ey directing the appéllefa autho-
rity to dispose of the applicants’ represenpatiah dt;8-8—97?
which is enclosed to ths M.A. In.view of that, thi3 DA is also
disposed of as Pallous‘=- |
3. The applicant was removed from service by the Disciplinary .
: - : "
Authority viz., Respondent No.1 in this 0A by the impugned orde;
NoMICF $ADMN 19/02 t.16-7-87 (Annexure A-1 to the 0A). Without
filing the eppeal the applicant had_?iled this OA and thé OA
Wwas admitted En 14-8-97; After admission ;f the OA the applicant
had filed an eppeal to Respondent No,2 dt.B8-8-97 and reduasts now

-X. v ‘ o R Raspedet: o 2
to dispose of the espesl by giving a direction ia g BR, hE

V’tn decide Hne npbead n accovdave iE Jwles, on -\mm-iis‘.- -
4. The 0.A. is ?iied far seting asi&a the.imquned order of
Respondent No.1 dt.16-7-97 by holding it as illegal and contrary‘yo
law. The applicant while working as Scianti?iq-Engineer in Respon-

dent Ng.1 organisation was remaoved from ssrvice by the impughed

order referréd to ebove. He has now Piled an appeal to Respondent

No.2 dt.8-8-87., Ag the applicant had already filed an appeal,
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it is p}oper to dispose of the OA with the following direction :=
“he Regpondsnt No.2 should disposs of tse appeal
dt.8-8-97 after going through all the reisvant
records: including the cuntentinns raised in the
appeal by a speaking order within thres months
from tne date of receipt of s copy of this

order dses 'fmAum( e e [jw«‘(‘&». > &m%@hn;ﬂ’wf ’

Se 0.A., ordered sccordingly. Ng order 2s to costs.
/ '_\‘. M
TSTJAL PARAME SHUAR ) (R .RANGARAJAN) / |
_ Member (3J) Member (A)
S
e
Dated: _12th_September, 1397, ’
Dictated in 0Opsn Court. ‘
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0A .No.988/97

1. The Director,
master Control Facility,
indian Space Research Organisatiaon,
Hassan - 573 201. Xarnataka State.
2. The Bhairman % Secretrary,
SPACE ODept., ISRO Heed Quarters,
New 8ell Road, Bangalore.
3. One copy to Mr.N.Venketa Rayudu, Adwocate, CAT., Hyd.
4. One copy to Mr.Kota Bhaskar Rao,” CGSC, CAT., Hyd.
5. One copy to (D.R.(A)w

GL Ons duplicate copy.
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